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•dJ aoati aearned Counsel for tbr: 

rr. Ganeswar Rath learnd Senior Standing Counsej 

tra1 for the Pesr)ondent. Hearing is concluded. 

Judgment is dictated and proncoured in the open 

:ourt vide separate sheets atthed to the record in 

A 140.9 of  1990- Thus this case iscording1y disposed 

- 

Chairman 


